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IN THE CENTRAL ADfl IN IS TRAT lUE TRIBUNAL

PRINCIPAL BENCH

. ,N£U DELHI

O.A. No. 220/1995

Neu Delhi this the 29th day of April, 1997

Hon'ble Smt.Lakshmi Suaminathan, l*lember f3)

Hon'ble Shri R,K. Ahooja, Member (A)

Shri H.V.Ashoka Kumar
s/o Late Shri H,K,-Venlotesha Iyer,
R/0 E/225,Pocket-II,
Danakpuri, New Delhi-HOOSB.

.,. Applicant
(By Ad\/ocate Shri B.B.Raual )

1, Union of India through the- Cabinet
Secretary,Govt,of India,Rashtrapati Bhauan,
New Delhi-I

2, The S ecretary,
Research and Analysis Uing,
Cabinet Secretariat, Govt.of India,
Room No,8-B,South Block,Neu Delhi-11.

3.Shri 3,C, Madan
Formerly AdminiBtrati\/e Officer in the
Research and Analysis Uing, Nou Advocate
Central Administrative Tribunal,Principal Bench,
Faridkot House, NeuDelhi-1

4, Shri I.P.Sharma,
Senior Field Officer(Legal)
Research and Analysis Uing,Cabinet Sectt,,
Govt.of India,Room No.B-B,South Block,
Neu 0elhi-11 0,011

(By Advocate Shri M.K, Gupta ) . '**

0 R D E R (ORAL)

(Hon'ble Srnt.Lakshmi Suaminathan, l^lember ^j)

• The learned counsel for the respondents has submitted

that they have passed an order dated 24.A.97 uhich is taken on

record. Shri B.B.Raval,learned counsel for the applicant submit?

that in the light,of this order, he seeks oermission to uithdrau
J4.0rV-'.h:> '"'i-- »

this OA but thBt'diractions may-be issued to the respondents thai
A

whatever is due to him in pursuance of the OA 820/90 decided on

8.3.1991 should be paid to the applicant expeditiously,

2. In the light of the above, this OA ""iP dismifised as

uithdraun with the observations that the resoondents shall qiue

all payments due to the aoplicant strictly in accordance'uith

lau within a period of three months from the date of recsiot of

a copy of this order. -

(R.K. ^Mioja}^
Member

(Srnt.Lakshmi S waminathBn)
rOember (3)


